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Two suggestions made in the Press 
Statement pertain to impr veID nt cf 
bridges on the section and d ub!ing 
of the entire section. Attention to 
bridges is a continuous process. Dopb. 
Hng of track is taken up where justi-
fied and to the extent, resources p r-
mit. 

Charter of delDands from AU 
IDcUa Fe8eratioD of Social 

Welfare ElDployee. 
. AssociatioD 

1939. SHRI KRISHNA CHAN-
DRA HALDER ; ·Will the M inister 
of EDUCATION AND SOCIAL 
WELFARE be pleased to state :! 

(a) whether Government have 
received a 16-p iut Chartel' of de-
mandR from the All India Federation 
of Soc~l Welfare Empl y cs Ac;so-
ciation ; and 

( b) if s ,the actiot:l taken on t~ose 
demands? 

THE DEPUTY MINISTER IN 
THE MINISTRI~SOF RAILWAYS 
AND EDUCATION AND SOCIAL 
WELFARE -AND DEPAR'l':MENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN) t (a) No 
JUch Charter of Demands ha b en 
received' in -the \{inistry of Social 
Welfare. 

(b) D<>e.> not arise. 
. Theft of 'New Ste~1 Rails 
1940. SHRI GEORGE FERNAN-

Df.S: Will tho Minister of RAIL· 
WAYS be pleased to state: 

(a) Whe.ther investi"at~ons have 
been made into the th ft cf new st J 
rails belonging to the R ailways by 
MIs New Eabricat()rs, TdchYi . 

(b) il. , the d~tails thcreqf; 
(c) Whether ~ction. has bec~ in-

itiated against the partners of the 
firils; and 

(d) ifso, the names 01 the part-
ners of tae firrm ? 

THE DEPUTY 1vtINISTER IN 
THE l\{INISTR.IES OF RAIL WAYS, 

AND FDUOATION AND SOCIAL 
WELFARE AND DEPARTMENT 
OF PA LIAMENTARY AFFAIRS 
(SHRI MALLlKARJUN): (a) Yes, 
Inquiries into unlawful po csslon of 
releas d rails belonging to the Rail-
ways by MIs N w Sleel Fabricator 
Union, Man parai have been made. 

(b) On 23-7-1981, 15 welded 
Panel Rails which had been replaced 
and were kep alongwith the ... ide of 
the track betw 'en Th~runlaiyam and -
Chcttjnad Stations were found missing. 
During inquiries, on an in6 rmati n, 
the house of one Shli 'Muthaliff at 
Dindigul Road, Manaparati, was 
searched on 27.7.81 and 48 rail 
piec ~S if varyinO" lenrr t from 2.4 to 
3.5 to metres, valued a t abcut Rs. 
15,000/- was recovered. Shri Mutha-
liff waS arr .sted. A case under 
Section 3 RP (UP) Act was registered 
at th RPF P t, Dindigul, and 
further inquiries wer taken up. 
WhiJ . the inquiry of th case WCl!I 
in pro~rcs. , Shri M hd. \usuf, 
Shri H aj i Yu<.;uf, Shri Abdul Aziz and 
Shri Naswridin obtained anticipatory 
bail from courts, hence they were 
released. The lorry which wa ~ed 
fi r tran~porting th stolen lailway 
property was seized and the driver 
and cl aner of the lorry were arrest-
ed. The case is still under inquiry. 

(c) \:es. 

(d) "Fhe New Steel Fabricating 
Union, Manaparai, is jointly run by 
following 14 partners : 

1. Shri P. 1\1uthaliff. 
I. Shri Haji Yu ufo 
3. Shri M hd. Yusur. 
4. Shri Dorai Sabastin 

Class IV Employees all Traht 
Clerke . 

1941. SHRI R. R. BHOLE : 
Will the Minister of RAILWAYS be 
pleased te· state : 

(a) whether it is a fact that Cla3S 
IV mployees are working as Train 
Cl rks on North-Eastern Railwaya 
under D.R.M. Izatnagar, fj r more thn 




